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M&m P %M - g{‘mm e _Respondent(s)

Advocates for the applicant(s)

D WA, A o

.#f,pmgﬁﬂeﬁ N bﬁ’é_[{é&g P ___Aduocatés for thé Respondent(s).

rn EED e eme cwn £T € eSa g:au_'ur__m.::,oevr:nus’,@wnﬂc".‘:’m“w"u:ﬁ@—t‘_mas—;—“e?d e e emommes. a3

f.  OFfige_NOtES. o e ot DtE Y. Couptsl Grdere o
: s t
1 f
'16.10.96 Learned Sr. C.G.S.C. Mr S. Al
i . :
i v for the respondents. To be listed for
s epplicaiien is in ' : admission on 14.11.96 as requested by
. - - i‘i 1
- , form '“‘;1,’1‘2’1;', e 1 + Mr M. Chanda for Dr NK Smgh counsel
(/ F (’5 R"i Q) - § ’ t
dev ol vide . ) for the applicant. . ’
3 o /
IPOBD No | ’79927? C y ‘
Datad ..‘7/-?7 : ' : Member
T “ ‘ ; nkm_ s '
N F 2 Registrar.. i ] . B
v NG ' - S
1 t )
s j/u?/\,c/ o~ WC’ 1 '
'14.11.96' ' Learned counsel Dr N.K. Singh

C e

for the applicant. Learned Sr C.G.S.C.

Mr S. Ali for the respondents.. §

R
-

E

In - thlS apphcatlon the apphcaﬂ

Qs ‘4 s
e

[

has prayed for a dlrectlon on the respondents—
to pay him, (1) Special (Duty) Allowance,
(2) Compensatory Allowance and (3) Deputa-

|

- et e oy P ey e w e m AT e ™ o .

tion Allowance. Perused the application

Ik

i
1
]
t
¥
1
1
t
]
t
1
t
, and heard Dr Singh for admission. It
v appears. that the applicant has not approachex
. _
, the competent authority of the respondents

1 to grant him the reliefs he has sought
"in this application. Therefore, this applica-

¢ tion needs not be admitted at this stage,
:but it is disposed of with a direction
1 to the applicant to submit representation
t N .

, to the competent authority of the respond-

1

ents seeking the aforesaid relief.

Accordingly the - applcation is
disposed with a direction to the . applicant

to submit an appropriate representation




J o.ANo21s/96 6 ~ X

* 141196 - | ~ ‘
§ o to the competent authority of the r?espond-
' ents within one month from , the date
of receipt of- this order and further that
the competent authority of the reSpondents
shall dlspose of the representation, if
any, to be submitted by the applicant |
within one month from the date 6f receipt

of the representation. The applicant is at
liberty to approach this Tribunal if

he is aggrieved by the decisioq of the

competent authority.

s ' The application is disposed of

. ST : _ ' accordingly.

S | S Copy of the order may be furnished
T - - to the counsel for the parties.

QL alid _M),”,%, - | bo

AR

J’Y]/7) ‘))616 | ‘ " | ' | ‘ | Member

b ("’7”7 g m\:C/e:,/M ”/’““9“."“‘/7’
i@{@ porte , W"Z’Q I Me -
399} fo 2955 . Y/rIC
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. GUWAHATI BENCH :

GUWAHATI

. , —
0.A, NO. /‘?/é /96,

- Versus -

Union of India and others

I NDE X

Annexure

1,
2. A/1
3. A/2 |
4, - ‘ A/3
50” A/ll-

Particulars

K. Ananda Mohan Sinha .. APPLICANT

«+  RESPONDENTS

Application

_ Letter dated

22.11 .1965.‘

Letter dated
30o‘9.88o

Memo.dated 20.9.84
Letter _dated 8.12.92
Judgment dated 1.6.94

- ADVOCATE

Page

1-\91*

to -4

.U,._
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DETAILS OF THE APPLICATION

‘Particulars of : 1,

the applicant
and designation

and office,'

Particulars of : 1,

" the Respondents.

2

3

'40

. . g |
wibg o Yy N,

Sri K. Ananda Mohan Sinha;
Son of Late K.Tochabi Singha,
Village - Wapokpi,

P.0. Kaptanpur,

District - Cachar,

Constable, Foreigner
Regional Registration Office,
Silchar.

The Union of India, |
represented by the Minéistry
of Home Affairs, New Delhi.

The Joint Secretary,
Government of Iﬁdia;
Ministry of Home Affairs,
New ﬁ;lhi;

The Commissioner & Secretary
to the Government of Assam(A)

Department, Dispur, Guwahati-6.

Under Secretary to the

Government of Assam,

Home (A) Department,

Dispur, Guwahati-6,

contd.. 3
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5. The Director General of

Police, Ulubari,

T AR

Guwahati=7, Assam.

Particulars of : This application is directed
the order against o against the non;payment of
which this = SPECIAL DUTY ALLOWANCE,
application is COMPENSATORY ALLOWANCE AND

made: . DEPUTATION ALLOWANCE as per
| norms and guides of the

Central Government of India.
JﬁfisdiétiOn H

The applicant‘declares that the subject
matter of the case is within the Jjurisdiction of

this Hon'ble Tribunal.
Limitation :
The applicant further declares that the

application is made within the Limitation prescribed
in Section 21 of the Administrative Tribunal Act,1985,

Facts”of thé'daéé é

That the applicant is a citizen of India

as such he is entitled to all the rights and privileges

guaranteed by the Constitution of India.

contd.. p/ll»
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2. That the applicant has been working as
Constable under the office of the Director General
of Police, Assam,

3 That in the implementation of the record
reached between the Government of India on the one
hand and the All Assam Students Union ( AASU ) and
the All Assam Gana Sangram Parishad (AAGSP ) on the
other hand in regard to strengthening of the Govern-
ment machinery for detecting 6f Bangladeshi Nationals
who entered Assam between the period 1-1-66 and
1 24=3=71 (both days inclusive) as per provisions
of the Foreigners Act,1946 and the Foreigners
(Tribunals) Order,1964 and their registration with
- the special Foreigners Registration Officers of the
respective districts, the Central Government sance
tioned the rreation of additional posts such as
 Special F.R.R.0. in the rank of S.PQ, Constable,
Sfeno., Ministerial Assistants and Driver vide
order"No.14011/35/85-F.III Govt. of India, Ministry
of Home Affairs, New Delhi dated 2211485,

A/1 is the above order
dated 2201 1 0950

b, _That with the creation of Special F.R.R.0.
the applicant was transferred to F.R.R.0., Vide

Contd. op/ 5
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AJI.G.P. (A) Assam, Guwahati M/No.FB/1/101/86/14l
datEd 30.90883 . | |

~ A/2 is the above order
dated 30.9.88.

S5 | That the applicant states that while

he is serving the office of the F.R/R.0. for all
intents and purposes he has been an employee working
under the Govt. of India. It is evident from the
records that after the sanction of the posts by

‘the Government of India the applicant's service

has been placed at the disposal of the: Central
Government by’the State Government of Assam and the
applicant has become entitled to all the rights,
privileges and benefits guaranteed to a Central

1

‘Government Employee.

6. . That the applicant states that as a
Central Government employee posted in one of the
North Eastern States, namely Assam, ke is entitied

to the special benefits and allowances as a member
of the Central service serving under the State Govt.
1.e.with1n the State of Assam. As per the guidelines
and directives lssued by the Government of India
from tlme to tlme the applicant is entltled to S.D.A.
Deputation Allowance and Compensatory Allowance as

the posts were created originally by the Government

contd.. p/ 6
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of India and paid by the Central Government.

7« = . That the applicant states that he along
with others pursued the authority Por extending

the same benefit to his category of employee but
so far the same benefits havé not yet been offered

to thémo‘

8;' That in &iéw of the various guidelines
the applicant is entitled to the benefits of
Deputation Allowance, Compensétory Allowance and
S.D.A. as member of the Cehtral dovernment under
the State Government i.e..within the State of Assam.
" The Government of Assam vide an office Memo.No.EEG—
12/84/32 dated 20.9.84 was pleased to grant the
benefits of S.D.A. and deputation allowance @25%
plus special compensatory allowance @5% to the

- members serving under the State ofyAssaﬁ, in pursuance
of the Memo No.20014/3/83-E,TV dated 14.12.83 issued
by the Government of India, Ministry of Finance,

Department of- Expenditure.

A/3 is the copy of the Memo.

dated 20, 9084'0

9. That the applicant states that the
Deputy Inspector General of Police (A),Assam (DIGP)
by a letter No.FA.VII-1/85 pt-1/189 dated 8,12.92
forwarded the names of employees belonging to the

contdae. p/7
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category of the applicant to the Secretary to the
 Government of Assam, Home (A) Department, Dispur,
Guwahati for payment of députation Allbwance and
S.D.A. to FRRO's of Assam.

A/4 is the above letter
d&t&d 80 1 20920

104 That the applicant states that as mentioned
above in similar cases - belohging to the applicant's
category of employee the benefits of the S.D.A.,
Compehsatory Allowancés and the Deputation:AllowanCe
, ‘have been givea-but the same benefits are not given

%o thevappiicant;. Hence, thé.applicant has been
denied the r;ght under Article 14 of;the Constitution
of India. | | '

1. That in similar cases the Hon'ble Central
Administrative Tribunal, Guwahati is pleased to
allow similar application as claimed in this appli-
‘cation. . In O.A. No&66/§h (sri Jugeswar Saikia - vs=.
‘Union of India and others) the -Hon'ble Tribunal by
Judgment dated 1.6.94 was pleased to direct the
,réponéents to‘pay S.D.A. and deputation Allowance
to the applicant (in the case) who belonged to the
_category of the present applicant i.e. UsB.C.
serving in F.R.R.0. ,

A/5 is the abqve ZJu.dgment &

Order dated 1.6.9h.passed in

0.A. No.66/94.

contd..p/8
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(1),

(2)

(3)

9¢

Beliets prayed for

-8 -

(1) That the Respondents be directed

%j‘ww N

to pay the Special Duty Allowance,
Compensatory»Allowance and Deputation
Allowance with effect from the date of

his transfer and posting 30.9.88, ' .

GROUNDS

That the applicant is to be treated equally

~ with those who are similarly situated and

as such he is entitled to the similar

benefits/privileges.

That the actions of the Respondents are
illegal and arbitrary being violative of
Article 14 and 16 éf the Constitution of
India. | |

That at any rate non-payment or denial of
S.D;A,,Compensafory Allowance and Deputation

Allowance is illegal.

.Interim relief, if brayéd for»:

During pendency of the application the
Respondents may be directed to pay the

S.D.A., Compensatory Allowance and Depu-

tation Allowance.

Contde..p/9
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10, Details of the Remedies Exhausted :

£
The applicant declares that he has exhauste

all the remedies available to him under

the relevant provisions of law.

11, Matter Not Pending With any Other Court etc.

The applicant declares that the matter is

not p:ending in any Court or Tribunal.

12, Particulars of the Postal Order :’
I.P.O. NO : ® li444q2pg
Date of issue: 2. A Ab

Payable at d’?% G oo

13, List of Enclosures :

As mentioned in the Index.

"VERIFICATION

I ,VK.' Ananda Mohan Singhg aged-about

50 years serving in the office of Foreigner Regional

. Registration Office as Constable, applicant in this

case, do hereby verify that the statements made in
this application are true to my knowledge and belief
~and I have not suppressed any material fact.

K. Sroncla Mo Sighe

SIGNATURE

" Date ¢ W A-A L _
Place : lLu-s—t— o -
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KD, 14011/34/65-I 111,

Covie of +ndiz, Minjelry of Here Afiairvs,

New Delhi, tae 2ead Hovert oo, 9 89,

To
The Stey. o The Govie of husan,

Home Deptte Disiurse

hssam Folice .~ Azc oy functions Lov ihic work connmeeted

2
<

N - o
(1)

Cwith regivtlration ¢f Iangaladesh nationale whoe centerca
besan curing the piriod 11666 1o 245,71 = Sanction for
creation of additions] Fed.ie0's anv ancillary stoff,

oir,

©In dmplemcuivniion of the aceora reached between the
Govie of Indic on ithe one hani ohe the 411 hssas Syudentc Unien
(AASU) and the all Assaa 6711 Sy gran Pnr;i.shad (AAGSP) on &he
other hand in regard to strengthening of the Governnental
nachinery for detecting of Bangladesh nalionals who entered
Asean between the period 1,1.66 and 24.,5.71 (both days ind udve)
ac per provisions of the Foreigners Act, 1946 ana the Forelgners
(Tribtunals) Order, 1 64 and their registiration with the Spbecial
Forcignere Rogictvﬁulon Cflicere of the respective districts,
the Govt., «f India hoerelyr sonetion the cren vtion of thc—}ollowinp
additional poats in the £ eale ang nliow neee apolieable to the
coryesponding poaté in Locan for the periced from the posts are
filled in w3t 28th Febru=ry, 1986 or tmll the nced ceases
vhichever i earllcl.

Namc¢ of posti, No, of pouts Total nmumber,
for each districts,
1e Spccial FRRO in the 1 ' 18
rank of S.P. ' :

2 Consloble 1 36

Je btCNO 2 18

4, ¥inistorial Asstt. (UDC) 1 | 18 /

5¢ Driver ' 1 18

2e Sanction LI the Goit, d Inds is als accaxied for the
pareiinec of 16 JCOPQ (enc cech fox 01001?1 FiL0) costlng
aprproxinately k., 12,28 laklie o .

[ . : Ctdeee.10

oy

,...f“’
-

szOCate
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De In ihe firgt incilance, brexpadiwre on e above o
mentioned posts and ywrchase of jock: may temet by the Sete .
Govt. &f and it will be reimbursed Wy ihe Govie of india s I
the State Govte subscgrontly. The expends ture when resinburscd
will be debited as foliowe s '

Major Head 56(C-r, Grante in aid to. State Govte E.I.

- Yon plan Grente, E,1.(1) Other Administrative
Services - Paymontc te States for Admirdistration of
vVentral Acts and Regulation = EJI.(I)(i). Begistz:jation
and Surveillance of Rorcigne:s wnder Grant No, 49,
dthcr Ldmitdetrntive and Gcn:-:rnl Services for 19€5-C6,

4 It is rewesicd ibat while uuL'l.uttan buﬂget proposals
an¢ claiming re=iwburecnsnid on the above slaff or purchasc
ol jecpy o yelerence te whic letter may plceasc be made,

5 Thig dusues with the concurrencc 01‘.' the Intégrated ‘
Finance Division of the linisizy vice their U.0, No. S-567/Fin.
III,DI1 15 ab 3471480, - |
| v‘ Youv* foid hfully,
Su/= He 5 Gaaa _
Utiuer Scoy. 4o the Govbe of Inu'f.
Koe 14011/35/85=F 171 d~icd th 22n0 hov, 108). ,

o

(ks J \}l» | : : . oL

onuccte .
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”;wa month, less the:deduction, i

- date from the beglnlng of the current year are noted

- ’.‘

1
P T

o 'ACéd;/2“733ifa%il?/€%a7f
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‘ LAST PAY CERTIFICATE FOR NON GAZETTED OFFICERS.

| m«,\, "o ' : ;
Last pay certificate ofUAcﬁé?)? ﬁ?‘lama(ol é:)zv_j ‘
- Proceedina to o ' to/join the- appo;n-tmt?ﬁ%—e{/‘/)m,sb/rwb /4)/—/< ﬁo

4

"M

Ffb////vl/’?é//'ﬂr a‘/ao 9-58.
atf-_'the rate of Rs, élo/- 1)/)

S 615k5/0€ 22/ 1/8. <4 8/
\ Qjﬁm?éégC?é? 20 ‘?j? 4§f
&6 {o/%ﬂ&’own below upto 30 4.. g?

'He has drawn pay as ,Coh,sf'.f
‘a month, and.acting- allowance:asi

No recovcrles

The recoverles to draw a o are*to'be made from the nay of- thls~
noted on the reverse. ' Officer. '

He is entitles to cdraw the following:~ f?-'-f:

He is also entitled to JOlnlng tlme for ff' Days.

The details of the Incomé~tax: Superutax rccovered ffom

‘Da te at & /Jh/‘?
theﬁys1987?

Deduction -on account of Gi.ﬁ

Dy MOEN

* The words not requlred should be'scored through with a pen,
To be filed in, in Office to Wthh transferred.

.assumed charge of his dutles in my Office on the
Noon of - the 198 and pay of the app01ntment he fills in my Office is

.-'l ‘..'-.'l
o

Name & ‘Designation of
Head of Office to Wthh
transferrcd.

Date at

The 198 4 V/’
(/oW

AD.V 21 011.87'

Y LAY e Ve S S« . v
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GOVT, OF LHGMM | : 1

FIUANCE (ESTFe=i) DIT, ‘ | T

NO. FEGe12/84/32=i, bated, bDipa the 2&ih Sepi , 1984 R

OFFi CE MEHORANDUL, ‘

Sub: Grant of Spl, (Duty) Allowanco to nonb*r° of the all

India Services,
The question of extending the bencfits contained in the

Govt, of Indin, Iinistry of Finance, Denti. of Expenditure Office -

Memorandun I'0.20014/3/85~E, PV dtd. 14.12.83 10 the members ol the

all Indir Scrvices of this state cadre hae been under considiration

of the State Govie for some time past, &iler considering all

agptets of the mat.er, the Govi, of hcgr ic preazed to order
Sthe grant of vhe benefit of the special (Duly) allovance at the
rote Of 25 of basis pay gubjecet 1o a cciling of b.‘400/- pex

month 1o the memters orf the all India dervice: verving wider the

Biate Govi, within the Svatc of hssam,

The grant of the special (duty) allowance shall be subgcct -

‘1o the following conditions g=

d¢  Thc speeial (duiy) allovance vill be in addition 1o ay
gpecial pay and or deputation (dwuy) alloance already WE
deawn proviacd that the Wl of sudi spcdd (dubg) allezna
Flus hPLCJWl pgy/deputatlon (ady) %loa nce shall ndd ciezed
Fl;g 4(‘()/- p(l.:‘.

Z The bencfit of the speeisl (auty) zliowance wil)l nod be
adriiesible these members of the sl lnLl' ~C”VJCC; who hqvo
bcen exerpicd from paying income tox,

R The speeicl (Uuty) allovance will not dbe qdnlasiblc during

-~ period of leave/training bcyond 15 days at a tine and beyonad
30 days in a yoar. The allowanccs aleo nct adm1551blc during
suspension and 301n1ng time.

Thic benefit wil) be adﬂl.ulbl( VeCoefy 141,85 anu will
reanin in f01c' for periocd of 3 yearb ule 318t OCL, 1986,
bu/ EREREEXEK - l!
Yinanciol Gomuissicner & Leey, to the
, , Govte of Assow, Finance De,tt,
hcmo No., FiG.12/64/32-h, Daved Dispur the 28th Scpt, 1984,
Cul) Tforwardcd to:=- o
Sololiale - L, EANTINY
t\ab.. ‘\CQ. ~ E}' ordO.“C't;Ca
; i ‘
U !

, . )
Ldvocete . o L

e
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OFFICE OF 0l 5l Giwib. OF BOLLGE 33 ASSAH 33 GUWAHATL,!
Let.cr Koo PhcVil-1/6/0t.-1/163 DU Guvch oti, B1c & Doo'92,

Froms Shri K.)o. Deb, IFS,

Dy. Incpccter GEneral of Pelice (4),

Assam, Guwainti,

To: The Under Speye. to the Govie of Assnm,

Home (&) Deptie, Dicpur, Guuahati,

Subs De. ulntion Allowajce nng Spociel~Dut5 Allowance to
Sple FL,LE,Oc of hssnm.

Ref: Govt, lcticr ¥o., HIK,309/83/359 dt 20.5.52.

1n ¢ncdlosing: hercwiih the copies of apilicatiogs of
the Police perommel & 1duicterinl Slali of ¥.ll, 0, together
with & ¢copy oi jJugwnt of vhe Coiaty I om Gi ccicd to say thni
whe folloving, pereonie) | ouwtcoin the above orgne have preycd
yfor dejuiaiich allowance/url. auly ellowagnece evee foxt the plrica
o1 their acputaiion o the Faui@ Offices,
Name | kank Place of posting.

1o Sh, &hmyit kre Dou, W5 wvel 1.4.87 1o as Fi0 Dhubri,
: ~ 31, 126 8L ol
(Lketae On super=-
annuntion on
’lo"ot‘g)o

2. N
oc; LI R
10, Sh, Jogeswar Snildo UBG,L/C Doarong, FHHO Officc.
Langaldod,
25, Sh, Saidul Islan. UDA/Sibsagar. B0 otfiec.

in this connection it may be stated that besides the pout
of Spl.FRRO thc ancilliary staff for the FRROs like Stenographérs,
briver Con.t/Ubbe vere crented originally by the Govt, of Indis
ond paia by the Cenlral Govt, B

1 an thercfore 1o roequest yovu kindly o take necevsary
_Hctipn'as dgeenco fit in granting o: allowance/bpl, duty pllowapce
as praycd for by the incw.bcnic. |

: Youre - faithfuliy, _
- Bd/=

Dy. Inspcetor General oi Pelicc(s)
' Ausam, Guwabhatis

Moo No.. FA/VIL=1/86/P1.1/189-4 Datcu,Guwahati, the 8ih Dec'92.

Gopy forvarded to the FI0s Dhubw/Karup/Ba petaf Naltari/
NC Hills/ﬁokrajhar/bibrugarh/»arraqg[gibsagnr for information.

1 v - . R
a. - | L R

GO -




A/5
I) o . IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

QUWAHATI BENCH : GUWAHATI.

. ) o | . . OA  66/9k,

ogbag ey %)@/’?

- Present Hon'ble Justice Sri S.Haque,
| S VICE CHAIRMAN

Hon'ble Sri G,L.Sanglyine,MENBER

Mr. B. K. Sarma for Applicant
Mr. S. Ali, SrC.G.S.C.

ORDER

1.6.94 It is an application under Section 19
- of the Administrative Tribunals Act 1985
( by Shri Jogeswar Saikia claiming Special
- Duty Allowaﬁce and Députation Alléwance.
- o : _' The applicantkis serving as Special U.B

Constable in FRR Office, Mangaldoi.

.This’appliéaéion is taken up for
hearing and disposal at the admission
stgge. Heard learned-Counsel Mr. B.K.
Sharma on behalf of the applicant.
Eerused the statement of grievances:and
reliefs sought for in this application.
- - . Also heard learned Sr. C.G.S.C. Mr. S. Ali.
| | ‘Ihe applicant was a police Pergonnel
_ (Firemen) of SFSO, Assam., He was transferred
( )ﬂﬂ - and‘posted in the establishment of FRRO,
- | ™" - ' Mangaldoi as UBC vide order iunder Memo No.
| FB/101/86/90 dated 14.8.1987 issued by the
DIG OF POLICE (A), Assam.
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'1.6.94 Dépufy InSpectorvGeneral of Police(Assam)
vide order in letter No. FA.VII-1/85/PT.1/189
dated Guwahati the 8.12.1992 recommended for

grant of SDA and deputation allowance to the

" applicant pursuant to our previous judgﬁent

dated 31.8.1990 in O.A. No. 47/89. -

In view of the above facts and cirpumsfances
-we hold that the applicant is, entitled to
: deputatioh and SDA allowanCe‘sincé he jéined'
‘service in the FRRO oh‘députation and fill;he
| sérves there as éuch. |
Application under sectioh 19 of the Administra-
o - o ;iQe Tribundsk Act, 1985 is allowed. We direct
: L the respondents to pay SbAkand;éeputation
| | allowance since he is serving in FRRO, Mangaldoi
as admissible under the Rules.

S . ’ ’ . N
This application is disposed of with the
n , ' . above order.
; , .
Inform all concerned.
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